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FORM A
PUBLIC ANNOUNCEMENT
{Under Regulation 6 of the Insalvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
IR THE ATTENTION OF THE CREDITORS OF LION BUILDGON PRIVATE LIMITED

RELEVANTY PARTICULARS

Narme of corporate sedior Lion Bulidcon Private Limited

Dats otincomaration of corporatadabtor | 23012007

share with others

Aoty under which Sorporle @l« is Reqistrar ot Companies » Dellk.
incarporated/ registered '

4. {Corporats iertty Ko, / Limited Lianlity| 155101DL2007PTC 158265
Ideniification M. of corporate detitor

5. |Aodress of the registered office and)Registersa Office: B-132, SUF. KH NO 776/704/S08
principdl oftice {if any] of comporate delitor iGaﬁNn? Hatdeypuri, Shahdara, Deshi- 110093, dia

6. {Insalvency commencement datain raspect Date of Order: 03.07 2024 (25 per tha NCLT Drder
ol corparati dabkar dated D3.07.2024 in Company Pettion Ho. 8-590
J(ND)/2023). Oeddar received an 05.07.2024.

7. {Estimated date. of closurn of msoivency| 30.19.20124 T
resolution process {180 days trom thedate of Ovder dated 03,07.2024)

8. [Nene and regisiralion number of tha Mt Gasray Kspoor.
insolvency profassional acting as intesim; Rag No: IBBLPA-DO1/P:PO1263/2018-2018/12002
tesoiullon prolessitnal

D. |Address and s-mail of the Interim| Address: 301, Chaudhary Compiex, 9 Yeer Savankar
respuinn professionak. as registered with| BIOcK, Maguben Roae, Shamur, East . New Delhi,
the Board NCTaf Dethi, 110082

Emalt: Gauraw.kapooe@icst orp

10. Aodross ad u-mail 10 be used for] Addruss for submitting Claims: 12B, Pocket-3, Mayur
correspondence with tha interim resolution] Vibar, Phase-1, East , New Dadi, NCT of Delhi,

professionsl 11000
Email; Bonbulkdconcirperedilimet. com
11, Last datd for subenission of ¢laims 17.07.2024

12.(Classes of treditors, If any, under clisel Mot Applcable
{b) of sub-gection (64) of section 21,

ascertaingd by’ the inteim resokilion

WIWM

13, Names of Insolvancy - Professiondls) Nol Applcable
identified to Bet as Aothorized
Representative of creditors In a class

{Three namas bor each class)

14,1 {0y Rekvant Farme ard {a) Web link for downloaging claim torms;
() Detads of aummea epresantatives| hiips Fwww Dbl gov innomegownicads
arm avadabla at: {b} Not Applicable

Notics is haraby gimm that the National Company Law Tribunal, New Dallé Bonch-Il kas ordered
the commencement of a Corpurate Insolvency Resclution Procesa of Lion Buildcon Private Limited
0n03.07.2024 snd the same was recaived by the undersigned on 05.07.2024,
The treditors of Lion Buildcon Private Limited are hereby called upon 1o submit their claims with
proof on or. before 17.07.2024 to the interim resolition prefessional at the address menticned
agsinstitem 10.
The Financial creditors shall submit their claims. with proef by alactronic means onky. AN othar
craditors may subimit the claims with proof in person, by post or glectranic means.
Subinission of falge ormiuﬁng pmufa of claim shpll almupuqalnus

GAURAY KAPOOR

interim Resnlution Prolessional
Date: 08.07.2024 ﬂr&l Mo llmﬂPkWP«Pﬂlﬂm&!Bl@ﬂZm
Place: Haw Delki ValidRty of AFA thl 15t Jan, 2025

INSOLVENCY

PROFESSIONAL




